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Mileage Allowance to Runninl Staft' 

8986. SHRI R. S. VIDY AR THI : 
Will tbe Minister of RAIL WAYS be 
pleased to .state : 

(a) wbether tbe Mileap Allowances 
to the Running Staff are proposed to he 
revised along witb Ibe T. A. rates pendina 
decision 'of a Committee constituted to 
investigate into tbe structure of mileage 
Tules ; and 

(b) if not, the rea.ons therefor? 

THE MINISTER OF 
(SHRI C. M. POONACHA) : 

RAILWAYS 
(a) No. 

(b) Tbe Committee appointed by 
Government to review tbe rules and rates 
of Running Allowance bas already been 
R.ked to·· keep in view the revisiOil in the 
rates of Travelling Allowance and its repOrt 
~ awaited. 

Metre.Glluge Line from Agra eamOlllllem to 
Matbura 

8987. SHRI R. S. VIDYARTHI : 
Will the Minister of RAILWAYS .be 
pleased to state: : 

(a) wbetber Government are aware 
tbat people at Agra Cantonment Junction 
are experiencing a great hardship due to 
the non·availability of metre IJ8U~ line 
rcom Alra Cantonment to Matbura ; aad 

(b) if so, the steps heing taken to 
eradicate such hardship 1 

TIlE MINISTER OF RAILWAYS 
(SHRI C. M. POONACHA): (a) No r£· 
presentations have been received in this 
Ministry in the recenl past from tbe travel· 
iing public that any inconvenience is caus-
ed to them for want of a metre 'gauge line 
between Agra Cantt. and Mathura. Be· 
sides, Agi-a Cantl. and Matura are already 
connected by metre gauge by a slightly cir-
cuitous route via Achnera. 

(b) Does not arise. 
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Railwa, Accldeats 

8989. SHRI S. M. BANERJE~ : Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether the views of the All India 
Railwa,men's Union have been ascertained 
rega«U'ng causes of Railway acidents ; 

(b) if so, what arc lheir views; and 
(c) if not, the reason for not askiD&. 

tbe same 7 

THE MINISTER OF RAILWAYS 
(SHRt C. M. POONACHA): (a) to (c). 
PreslUllably the question r<lfer to the All 
India Railwaym::n's Federation. 

This Federation was given an opportu-
nityby tbe R.ailway Accidents Committee 
1962 to give its views regarding causes of 
railway accidents and they were duly consi-
dered' by that Committee: whose final re-
commendations have been implemented as 
far as possible. 

The Zonal Railways are also seekin" 
the co·operation of recognised unions (in-
cluding union affiliated to A. 1. R. F.) 
through the forum of the P. N. M. in re-
gard to safety matter and action to the 
extent necessary and feasible is being taken 
by them. 

TakIng o,-er of Tmhe MlIIs In KaDpar , 

8990. SHin S. M. BANERJEE: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) wbether final' decision has been 
taken to take over some of the textilo 
mills in Kanpur; and 
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